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had stood by with what there respective stand in Cancum was. Therefore,
now, that activity has temporarily come to a lull or a standstill because of
the vacation period. After that, sometimes in January, some of the issues
would again be referred back to the various groups in Geneva, which
would discuss those issues, and from there, it would start. The important
question would be: Will we be able to meet the timetable of {st January,
2005 for implementation of some of the major decisions of Doha? We do
hope that it is possible because implementation of the development agenda
is in our interest. But with the kind of divergent stands, today for us to
categorically believe that that would be possible—even though we hepe
that it is possible—perhaps, | cannot say for certainly what would really
happen. But, even when we express our disappaintment that we could not
produce a result and we said that the Cancun itself had failed, but | am
still constrained to believe that G-20 did not fail, the stand of the developing
countries did not fail. Therefore, Cancun marked a changing process where
there was a singificant say which the developing countries have acquired
in the multitateral process, and we do hope that the richer countries are
able to recognise the shift in the decision-making process which has also
taken place. Thank you, Madam.
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@ I THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): Madam,
before | take the reply to the discussion on the fake stamp paper scam
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THE DEPUTY CHAIRMAN: | don't understand what is the argument
about. (interruptions)
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SHRI PRANAB MUKHERJEE (West Bengal): Madam, | would like
to make a submission. Today is the concluding day. We can, if the Leader

of the House agrees, Mr. Suresh Pachouri, in whose name the motion is
listed, can initiate the discussion. The discussion need not be conclusive,
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If you agree, with the approval of the House, this can spill over to the next
session. After Suresh Pachouri completes his speech, the Leader of the
House can reply to the debate and thereafter, other formalities can follow
and we can discuss this on the first day of the next Session. But, as there
is a procedural angle, it will have to be the consensus of the House.

SHRI JASWANT SINGH: Madam, | am sure the rest of the House
will also agree.

THE DEPUTY CHAIRMAN: 1 want to put the record straight. This is
listed today, it could have been taken up two hours earlier; but, as the
discussion on the Constitutional Amendment, which was to finish in half-
an-hour, took two-and-a-half to three hours. So, every business got derailed
and delayed. There is a spill over. From the side of the Chair, there is no
hesitation in continuing with this discussion. As the Shrot Duration
Discussion was listed after the clarification, that is why we took the
clarification first and the reply can be after the Short Duration Discussion.
This is the paper which | have on my table that is it. Sifeie w1151 57, s1ma=n) 71
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SHRIMANOJ BHATTACHARYA (WEST BENGAL): Madam, this is
a very serious issue and we should have sincere discussion on this. It
should not become a ritual. In the past we discussed this sort of issues
with utmost sincerity but the message has not been noted. Or, the
Government has preferred to act in a reverse manner. So, the problem
has accentuated. So, therefore, my submission, with all humility, to you is
that there shouid be a full-fledged and thorough discussion on the subject
because the situation in the country is worsening.
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THE DEPUTY CHAIRMAN: Now, we have to think about it. We cannot
eat the cake and have it too. So, what do you want? Do you want to have

what Mr. Pranab Mukherjee has suggested? Mr. Suresh Pachouri, 3R

T UF S TF U A W ¢l W @ et A FeE FH R 0en if you
want, | can take it up. Mr. Suresh Pachouri, in whose name the Short
DurationDiscussionis listed, will initiate it. If | allow a few people, then,
everybody witl have to speak because we cannot have discrimination against
any one.
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No problem. We can do it. But, first let us decide so that the Chair can
follow the procedure. There should be no ¢confusion.

SHRI S. VIDUTHALAI VIRUMBI {(Tamii Nadu): Madam, we agree
with the observation made by Honourable Pranab Mukherjee.

THE DEPUTY CHAIRMAN: Let everybody agree to it.

SHRI S. VIDUTHALAI VIRUMBI: Let Mr. Pachouri initiate the
discussion and it can be spilled over to the next Session ...(Interruptions)

THE DEPUTY CHAIRMAN: The mover, Mr. Pachouri will speak
...(Interruptions)... Now, there is some dissent behind you. There is a dissent
there.
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SHRIPRANAB MUKHERJEE: In that case, we can have a full-fledged
discussion ...(Interruption)... We can have a two-and-a-half hour discussion
_.{Interruptions)

SHR!I MANOJ BHATTACHARYA: | entirely agree with him,

THE DEPUTY CHAIRMAN: Okay. We can have a full-fledged
discussion.

sft o w=E: SRt Igewrafa wEe,
THE DEPUTY CHAIRMAN: Then, we will have 1o abide by the time.

SHRI PRANAB MUKHERJEE: Madam, normally, two-and-a-haif
hours is allotted for the Short Duration Discussion. Let us have two-and-
a-haif hour discussion. You distribute the time according to the strength of
each party.

THE DEPUTY CHAIRMAN: Exactly. Thatis what | am saying. Two-
and-a-half hours will be allotted and | will, strictly, abide by the time.
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SHORT DURATION DISCUSSION
THE UNEMPLOYMENT PROBLEM IN THE COUNTRY
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